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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of Shri D.K. Audikesavulu.

Shri Audikesavulu was a Member of Fourteenth Lok Sabha from 2004 to
2009 representing the Chittoor parliamentary constituency of Andhra Pradesh.

An able parliamentarian, Shri Audikesavulu was a Member of
Departmentally Related Standing Committee on Health and Family Welfare.

An active social and political worker, he served twice as the Chairman of
Tirumala Tirupathi Devasthanam, Tirupati.

Shri D.K. Audikesavulu passed away on 24™ April, 2013 in Bengaluru at
the age of 71.

We deeply mourn the loss of Shri D.K. Audikesavulu and I am sure the
House would join me in conveying our condolences to the bereaved family.

Hon. Members, it is with great sorrow that we have learnt of the collapse
of a multi-storey building in Savar, Bangladesh on April 24, 2013 leading to the
loss of many lives and causing injuries to several others.

We convey our heartfelt sympathies and condolences to the bereaved
families who have lost their near and dear ones in this tragic accident. We extend
our solidarity to the people of Bangladesh in their hour of grief.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.02 hrs.

The Members then stood in silence for a short while.
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ST WRISAT : UDIA| U 441 - ) Hefag 0. dlgror|

... (cgagm)

11.04 hrs

At this stage, Dr. Prasanna Kumar Patasani, Shri P. Kumar,
Shri Kalyan Banerjee and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)
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11.04% hrs
MADAM SPEAKER: Q. No. 441, Shri Mahendrasinh P. Chauhan.
(Q. 441)
sit ARsRiE @, diEmwn @ JEEd, S & dod qu R R <wr &t oY e @t ds
A ST 2. (FaET) B 69 gl 91 | IMfId WErIdl, dol o} AUl BN B

Aoy dai &1 e warea orsl 81 <9 & f2d & fog s 81 gl... (Sraem)
MADAM SPEAKER: Please go back to your seats. Hon. Member is asking the

question.

... (Interruptions)

it Hesfe @t =iEm ; ofhd e9R <9 & VO B3 BRIsufd Sanfa ud dwfal & arford
g Sl 91 A IS AET H U oW © UG e qHI HAGT H S AU T8 b qAqT TR
el B DI ABTIAT of DR QT DI 3MTb WU A HAGR DA & ... (aer)

A& WA ¢ 37T [T Yoy |

... (@Fag)
N wesfiE @ e @ IR A G ST Q@ Fara @ [ S gd ud SeeEl S qen
HUAl & Aiferd &7 T8 s Sifeavell & I TARDR PR I8 © 21 fefaraver o1 14R
THAM UEAT R T, U IS ARl B A GG B Sb RIATh R HEH SO & AT
B—oﬁw@%‘?...(@)g

MADAM SPEAKER: The House stands adjourned to meet again at 12 o’clock.

11.06 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Dr. Girija Vyas in the Chair)
... (Interruptions)
DR. M. THAMBIDURAI (KARUR): Madam, I have given the notice. ...
(Interruptions)

Uiy wEedn ¢ 319 95 ST

.. (cgem)

12.0% hrs

At this stage, Shri P. Kumar and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

12.01 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

12.01 2 hrs

At this stage, Dr. Ram Chandra Dome and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)



26.04.2013

12.02 hrs.

11

PAPERS LAID ON THE TABLE

MADAM CHAIRMAN: Now, Papers to be laid on the Table. Shri Ghulam Nabi

Azad.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Madam, I beg to lay on the Table:-

RN

(i)

A copy of the Annual Report (Hindi and English versions) of the Central
Council for Research in Unani Medicine, New Delhi, for the year 2011-
2012, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Council for Research in Unani Medicine, New

Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

G @

(i)

(Placed in Library, See No. LT 8896/15/13)
A copy of the Annual Report (Hindi and English versions) of the Rashtriya
Ayurveda Vidyapeeth, New Delhi, for the year 2011-2012, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Rashtriya Ayurveda Vidyapeeth, New Delhi, for the
year 2011-2012.

(4) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(Placed in Library, See No. LT 8897/15/13)

(5) A copy each of the following Notifications (Hindi and English versions)

under sub-section (2) of Section 27D of the All India Institute of Medical Sciences
(Amendment) Act, 2012:-

(1)

G.S.R. 654(E) published in Gazette of India dated 28" August, 2012,

delegating the administrative and financial powers as mentioned in
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the Schedule to the Directors of All India Institute of Medical
Sciences set up at Bhubaneswar, Bhopal, Jodhpur, Patna, Raipur and
Rishikesh.

(i) G.S.R. 127(E) published in Gazette of India dated 27 February,
2013, extending the validity of the Notification No. G.S.R. 654(E)
dated 28" August, 2012, pertaining to delegation of administrative
and financial powers to the Directors of the respective All India
Institute of Medical Sciences set up at Bhopal, Bhubaneswar,
Jodhpur, Patna, Raipur and Rishikesh, for a period of six months
with effect from 28" February, 2013 or till the Institute
Body/Governing Body of the respective All India Institute of
Medical Sciences is constituted and its first meeting held, whichever
event takes place earlier.

(Placed in Library, See No. LT 8898/15/13)

... (Interruptions)

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): Madam, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Solar Energy
Corporation of India, New Delhi, for the year 2011-2012.

(1)) Annual Report of the Solar Energy Corporation of India, New Delhi,
for the year 2011-2012, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 8899/15/13)
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
Madam, on behalf of my colleague, Shri Praful Patel, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(1)  Statement regarding Review by the Government of the working of
the Hindustan Photo Films, Udhagamandalam, for the year 2011-
2012.

(i)  Annual Report of the Hindustan Photo Films, Udhagamandalam, for
the year 2011-2012, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 8900/15/13)
(3) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Cement Corporation of India Limited and the Department of
Heavy Industry for the year 2013-2014.
(Placed in Library, See No. LT 8901/15/13)
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THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): Madam, I beg to lay on the Table:-
(1) A copy of the Outcome Budget (Hindi and English versions) of the
Ministry of Panchayati Raj for the year 2013-2014.
(Placed in Library, See No. LT 8902/15/13)

(2) A copy each of the following papers (Hindi and English versions) under
clause (6) of article 338A of the Constitution:-
(1)  Second Report of the National Commission for Scheduled Tribes, New
Delhi, for the year 2006-2007.

(i1)) Action Taken Memorandum on the recommendations contained in the
Second Report of the National Commission for Scheduled Tribes, New
Delhi, for the year 2006-2007.
(3) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (2) above.
(Placed in Library, See No. LT 8903/15/13)
THE MINISTER OF MINES (SHRI DINSHA PATEL): Madam, I beg to lay on
the Table a copy each of the following papers (Hindi and English versions):-
(1)  Memorandum of Understanding between the Hindustan Copper
Limited and the Ministry of Mines for the year 2013-2014.
(Placed in Library, See No. LT 8904/15/13)
(2) Memorandum of Understanding between the National Aluminium
Company Limited and the Ministry of Mines for the year 2013-2014.
(Placed in Library, See No. LT 8905/15/13)
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
Madam, on behalf of my colleague, Shri Ashwani Kumar, I beg to lay on the
Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions) of the
International Centre for Alternative Dispute Resolution, New Delhi, for
the year 2011-2012, alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the International Centre for Alternative
Dispute Resolution, New Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library, See No. LT 8906/15/13)

(3) A copy of the Supreme Court Judges (Travelling Allowance) Second
Amendment Rules, 2011 (Hindi and English versions) published in
Notification No.G.S.R.835(E) in Gazette of India dated 25"
November, 2011 under sub-section (3) of Section 24 of the Supreme
Court Judges (Salaries and Conditions of Service) Act, 1958.

(Placed in Library, See No. LT 8907/15/13)
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
Madam, on behalf of my colleague, Shri Harish Rawat, I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Betwa
River Board, Jhansi, for the year 2010-2011, alongwith Audited
Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Betwa River Board, Jhansi, for the year 2010-2011.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 8908/15/13)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
Madam, on behalf of my colleague, Shri Jyotiraditya M. Scindia, I beg to lay on
the Table:-

(1 @) A copy of the Annual Report (Hindi and English versions) of the
Bureau of Energy Efficiency, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Bureau of Energy Efficiency, New Delhi, for the
year 2011-2012.
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(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 8909/15/13)

FART B AT & Iod 7@t (3ht wfem urete): A wwefa e, # fefaRed w=
|qUT e TR Wl gi-
(1) $feT7 SEISE 3% BIURe 3had, 7 facell & a¥ 2009-10, 2010-11 AR 2011-
12 & 91 ufades &) e ufa (fR=) Jer il dRawon) e orRaTRifaa o |
(2) SWgad (1) H IfcaRad U= BT W Ued R W H gY Ao & SR S drel
A faaRor (= Q2 3Rl Awahvv) |
(Placed in Library, See No. LT 8910/15/13)

(3) wH AfAfTH, 1956 DI GRT 620 B SULRT (3) & AT AfAGT FEAT B3
87(37), T 15 WAV, 2013 & AR & JAoUF H YHIRG gg o TJoT e gR1 I
SfeaRaa 09wl &1 Mt e e o g & e ufa (R den siush

TEHNO) |

(Placed in Library, See No. LT 8911/15/13)

(4) oA iR AP @I ARIH, 1959 B GRT 40 B A, AT HAT 21-
ATSeRY/2013 S 4 BRAY, 2013 & AR & SIS A JHIRE gg Al q21 D g
HISNIA AT & FRISTS o 17 S, 2013 DI AR A0+ 27841 986 H AFard
e 1 jIoTs a1 AqRMAD Foenerd gRT ua (6l a1 a1 Rrebrad &
HdE A VU A b g e (Srgum) & w0 H yarwied fhar S sifeRgfea
foar 8 &1 ve ufa (R Jern sfuslt o) |

(Placed in Library, See No. LT 8912/15/13)




26.04.2013 18

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRIMATI PANABAKA LAKSHMI): Madam, I beg to lay on
the Table a copy of the Memorandum of Understanding (Hindi and English versions)
between the Engineers India Limited and the Ministry of Petroleum and Natural Gas
for the year 2013-2014.

(Placed in Library, See No. LT 8913/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
under section 159 of the Customs Act, 1962:-

(1) S.0.375(E) published in Gazette of India dated 15" February, 2013,
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

(ii)  S.0.424(E) published in Gazette of India dated 21* February, 2013,
together with an explanatory memorandum regarding revised rates of
exchange for conversion of certain foreign currencies into Indian
currency or vice-versa of the purpose of assessment of imported and
export goods.

(iii) S.0.496(E) published in Gazette of India dated 1* March, 2013,
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

(iv) The Determination of Origin of Goods under the Agreement on
South Asian Free Trade Area (SAFTA) (hereinafter referred to as the
“Agreement”)) between the government of SAARC (South Asian
Association for Regional Cooperation) Member States comprising

the People’s Republic Bangladesh, the Kingdom of Bhutan, the
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)

(vi)

(vii)

(viii)

(ix)

19

Republic of India, the Republic of Maldives, the Kingdom of Nepal,
the Islamic Republic of Pakistan and the Democratic Socialist
Republic of Sri Lanka (Amendment) Rules, 2013 published in
Notification No. G.S.R. 131(E) published in Gazette of India dated
1* March, 2013, together with an explanatory memorandum.
S.0.574(E) published in Gazette of India dated 7™ March, 2013,
together with an explanatory memorandum regarding revised rates of
exchange for conversion of certain foreign currencies into Indian
currency or vice-versa of the purpose of assessment of imported and
export goods.

S.0.732(E) published in Gazette of India dated 15™ March, 2013,
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.), dated 3™
August, 2001.

S.0.796(E) published in Gazette of India dated 21* March, 2013,
together with an explanatory memorandum regarding revised rates of
exchange for conversion of certain foreign currencies into Indian
currency or vice-versa of the purpose of assessment of imported and
export goods.

S.0.948(E) published in Gazette of India dated 31* December, 2012,
together with an explanatory memorandum exempting Crude
Petroleum oils and oils obtained from bituminous minerals, when
imported into India from Brunei Darussalam, from whole of the duty
of customs leviable thereon under the First Schedule to the Customs
tariff Act, 1975.

S.0.949(E) published in Gazette of India dated 31% December, 2012,
together with an explanatory memorandum making certain
amendments in the Notification No. 46/2011-Cus., dated 1% June,
2011.
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(x)

(xi)

(xii)

(xiii)

20

S.0.950(E) published in Gazette of India dated 31% December, 2012,
together with an explanatory memorandum making certain
amendments in the Notification No. 69/2011-Cus., dated 29 July,
2011.

S.0.951(E) published in Gazette of India dated 31% December, 2012,
together with an explanatory memorandum making certain
amendments in the Notification No. 152/2009-Cus., dated 31
December, 2009.

S.0.952(E) published in Gazette of India dated 31" December, 2012,
together with an explanatory memorandum making certain
amendments in the Notification No. 53/2011-Cus., dated 1% July,
2011.

S.0.953(E) published in Gazette of India dated 31* December, 2012,
together with an explanatory memorandum making certain
amendments in the Notification No. 125/2011-Cus., dated 300
December, 2011.

(Placed in Library, See No. LT 8914/15/13)

(2) A copy of the Income-tax (2" Amendment) Rules, 2013 (Hindi and
English versions) published in Notification No. S.O. 410(E) in Gazette

of India dated 19" February, 2013 under Section 296 of the Income-tax

Act, 1961, together with an explanatory memorandum.

(Placed in Library, See No. LT 8915/15/13)

... (Interruptions)



26.04.2013 21

12.03 hrs
ASSENT TO BILLS

SECRETARY-GENERAL: Madam Chairman, I lay on the Table the following
nine Bills passed by the Houses of Parliament during the first part of Thirteenth
Session of Fifteenth Lok Sabha and assented to by the President since a report was
last made to the House on the 22™ February, 2013.
1. The Appropriation (Railways) Vote-on-Account Bill, 2013;
The Appropriation (Railways) Bill, 2013;
The Appropriation (Railways) No. 2 Bill, 2013;
The Appropriation (Vote-on-Account) Bill, 2013;
The Appropriation Bill, 2013;
The Appropriation (No. 2) Bill, 2013;
The Jharkhand Appropriation Bill, 2013;
The Jharkhand Appropriation (No. 2) Bill, 2013; and

A S AR G T

The Sexual Harassment of Women at Workplace (Prevention,

Prohibition and Redressal) Bill, 2013.

... (Interruptions)



26.04.2013 22

12.04 hrs

BUSINESS ADVISORY COMMITTEE
47th Report

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I beg to present the
Forty-seventh Report of the Business Advisory Committee.

12.04 ' hrs.

STANDING COMMITTEE ON EXTERNAL AFFAIRS
19th and 20th Reports

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): Madam, I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on External
Affairs:-
(1) 19" Report (15™ Lok Sabha) on Demands for Grants of the Ministry of

Overseas Indian Affairs for the year 2013-14.
(2)  20™Report (15™ Lok Sabha) on Demands for Grants of the Ministry of

External Affairs for the year 2013-14.

... (Interruptions)
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12.05 hrs

STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT
253" to 255™ Reports

SHRI P.K. BIJU (ALATHUR): Madam, I beg to lay on the Table the following

Reports (Hindi and English versions) of the Standing Committee on Human

Resource Development:-

(1) 253" Report on Demands for Grants (2013-14) of the Department of
School Education and Literacy.

(2)  254™ Report on Demands for Grants (2013-14) of the Ministry of Women
and Child Development.

(3) 255" Report on Demands for Grants (2013-14) of the Ministry of Youth
Affairs and Sports.E


Suresh
Fd by d1
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12.05 V% hrs.

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES
2nd Report

SHRI B.K. HANDIQUE (JORHAT): I beg to present the Second Report (Hindi
and English versions) of the Committee on Welfare of Other Backward Classes
(2012-13) on Action Taken by the Government on the recommendations contained
in the First Report on ‘Measures for strengthening and giving Constitutional Status
to the National Commission for Backward Classes (NCBC)’ pertaining to the

Ministry of Social Justice & Empowerment.

12.06 hrs.

STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE
66th to 70th Reports

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): I beg to lay on the Table
the following Reports (Hindi and English versions) of the Standing Committee on
Health and Family Welfare:-
(1) 66" Report on Action Taken by the Government on the
Recommendations/Observations contained in the 59™ Report of the

Committee on the Functioning of Central Drugs Standard Control

Organisation (CDSCO).

(2) 67" Report on Demands for Grants (2013-14) of the Department of
Health and Family Welfare.

3) 68™ Report on Demands for Grants (2013-14) of the Department of
AYUSH.

(4) 69™ Report on Demands for Grants (2013-14) of the Department of

Health Research.
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(%) 70™ Report on Demands for Grants (2013-14) of the Department of
AIDS Control.

12.06 V% hrs.

STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE
58™ Report

3t Yt PR (Siemt): AEIean, § A ofk =g #ATe™ $F Sremi & AR (2013-14) &
IN ¥ BIfFd, e RDerd, AfY ok = Jed @it Iy & see=d ufdded & e ufa

(fR=l oI 3iUSl WhRUT) [T Uee WR Rl gl

... (Interruptions)
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12.07 hrs
BUSINESS OF THE HOUSE
THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
Madam, with your permission, I rise to announce that Government Business
during the week commencing Monday, the 29" of April, 2013, will consist of: -
(1) Consideration of any items of Government Business carried over
from today’s order paper.
(2) Discussion and Voting on the Demands for Grants (General) for
2013-14 under the control of the following Ministries: -
(a) Agriculture;
(b) Textiles; and
(c) New and Renewable Energy
3) Submission to the Vote of the House of Outstanding Demands for
Grants in respect of Budget (General) for 2013-14 at 6.00 p.m. on

30.04.2013.
(4) Introduction, consideration and passing of the Appropriation (No. 3)
Bill, 2013.
&) Consideration and passing of the National Food Security Bill, 2011.
(6) Consideration and passing of the following Bills:-

(a) The Constitution (Scheduled Castes) Order (Amendment) Bill, 2012;
and
(b) The National Institutes of Technology, Science Education and
Research (Amendment) Bill, 2013;
(7) Further consideration and passing of the Motor Vehicles
(Amendment) Bill, 2012, as passed by Rajya Sabha.

... (Interruptions)
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MADAM CHAIRMAN: Submissions shall be laid on the Table of the House.E
... (Interruptions)

st Yo AR (Plemal): pumn = AWl @1 SETel wwiE B sRigE § Ao

HE B HAT BN~

1. ST STTfer/rgRgfer SISt & qR <wr # |4l fawr d 10 g el dda vd
dichic & Rfdal o faAy 9ol s gv debre HfEad wwa A @ sfex W
ST |

2. SR ST/ SIS UR B dTel SFMAR 31 U9 3ATR Bl b D
fo srggfera Sfysrgfe Saofa srraR MR sifefram o1 wwslt 4 e e
Y|

st T e g (aREaY): U e sfa-Asea el Al Bl onTel qwire & hrigE

# |feHferd Bx & put Y ;-

1. WRJ WO & g@EE & AR AGAd S A Wae| HHAl bl uara d
3RV faw WR Tl &Y SMY | a9 § TH. TR &9 3§ Sy [Ared & i
@ g Ao B R w o=l |

2. UTfehe™ H fEgall TR B @ AR Bl TSy dUT WRd H S© IRV & o W
=i |

* Laid on the Table


S Ramaswamy
Insert all Submissions
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*sftclt Sasfias uea (WRAION): 3FTel WWiE & drarel | frefaRad fawa &1 wfia &
B HUT BT ST ;-

1. QRUC qAT A SRl R SHS (BRN) Bl Il §g AW DI ALIOR W g Al
AT § g GREl o] SRIASH & @iel S @M=y |
2. [Pl & SIeT oI & d8d HIN AT U9 & T3 DI aegehal © |

st EOOS 1. IR (FRYR):  FATIRET Wl BT STl RS Bl HRIGA! H A DA
B PUT D T -

1. HERTS, 90 & d5yR Marad &3 &1 &, sRuc, gai , i anf Jfdal & qiaror

T & HRU HRIcd Wk H < §Y SUARICHD YA DHRA Dl aeIehel] |

2. TS BI8d HHID 7 W A8 dTadl I 3AY IGell BT AHAT SOR BH & 918 39

TR UG TR &1 ARBR gRT BRATS B B [0 T Heq IS b1 aegdhdr |

* Laid on the Table
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*$ T BT AT (SR @ faeett): il |wire @) eri-gdl | fwifed fawal @
Jfeford fear S ;-

1. S B UAH YETTHAT W0 AT STaTER T 8% il g1 1949 ¥ faeell & Wi, {Uss gv
Td e sl & ISR & forg <ifies o SueiTss sifare & ofdfa fieel T9A1 @R
B Y B WA B AU AR B AIEH F e WR Sdfed B Wl 9 R el e
TEERRUT R IRITSRITINGET UTeh 1 AT Bl 5 fby S A Fafaa fawa|

2. TS <2 AP W & SR A [OR %@ & | 39 o & 7Y, HGH g g AT AN
gy gfad BT e 2§ | N R F 7w snavmadr § 5 WRER @ S SN B 1w
HA | B QAT S & Y dbi | U T Bl AT Jod (Y S o AP U8dl by
SINIICEIECRECC

St 3 W Auare (fbrR): AN WwrE B bk H el fawdl @ |fererd
B B PUT BN o
1. ureh faRenfua fEgall 1 WRAY ANRGA & G aed H HeIyd Azl
I, Buel, srard, e, Rifeaar vd Ao R < & fawa w == 8o
2. S B AT R T <RI gRT fhT 1Y Ik Bl geM q SRS AT
WGl ® oot Bl Abd D (46T W JAH qwirE 1 dRgE d @4 & fog
AR fohar md |

* Laid on the Table
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*81. Wien Rig (Famen): A0 9GS #3 A T 9wWiE & oy T § SR Ao
TR @t 2 | I 7 FfaRed oara Siew @) ergAfa @medr g -

1. feErR T @1 o e gars @ afid © | g8 9 i wRi € | erRady,
fRretn, @reR, Wl Afedl # 9% S a9 & oy Aol R |
2. RSl TEUS H oAl Ma § WISd & UMl & RIS W8 ¥ S arRia

D WRY R Ul YA ISl 8, b Fae H faaR |

*st AesRiE @, ST (WERHiEn):  Ued B el W8 bl HRIGdl D aRM AX FHad
&3 AERBISI & [AHMN o FRAfaRad Bl B AN & Sy -
1. W AT 9F AERGE H Sl IFa H B W BN B JHAE Bl Ad
® U BRI ofe & PR B g I D d8d @R B Idl SR BT
o w=e @t srgafa @ Sy |
2. W G &3 RGeSl & TG fBAMl B Nelaisd & BRI & 9§ a9
Wl ! Rrarg oq Ul B UgueisT 8g U IR & Sy |

* Laid on the Table
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* PROF. SAUGATA ROY (DUM DUM): I may kindly be permitted to make the
following submissions today:-
1. Incursion of Chinese troops in Indian territory.

2. Activities of Chit Fund and Investment companies.

*siwelt T et (RaeR):  orror 9w &) Rl & dRe wx ffaRea fawar a1 wfie
R B ATAN UG BT DI PHUT BN -
1. SaTeR Ay fdemer, REasR & ay 2008 ¥ 9 @ Wad dR A 8 % Ao
DI R B Bl B |
2. Qe AAER A AiaEel aran Raer T8 Yol orgd b1 FEiv g% B B
By |

*Laid on the Table
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MADAM CHAIRMAN: Item No. 18, Shri Hamdullah Sayeed.

12.08 hrs.
STANDING COMMITTEE ON HOME AFFAIRS
169th and 170th Reports
SHRI HAMDULLAH SAYEED (LAKSHADWEEP): I beg to lay on the Table
the following Reports (Hindi and English versions) of the Standing Committee on
Home Affairs:-
(1) One Hundred and Sixty-ninth Report on the Demands for Grants (2013-
14) of the Ministry of Home Affairs.
(2) One Hundred and Seventieth Report on the Demands for Grants (2013-
14) of the Ministry of Development of North-Eastern Region.

... (Interruptions)
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12.09 hrs
MATTERS UNDER RULE 377 *
MADAM CHAIRMAN: Hon. Members, the Matters under Rule 377 shall be laid
on the Table of the House. Hon. Members may personally hand over slips at the
Table immediately as per the practice.lgl
... (Interruptions)

(i) Need to construct Over Bridge on railway lines near Wadsa and Amgaon
railway stations in Gadchiroli and Gondia district
respectively in Maharashtra

2 ARIRE Aol AN (TSRRIE-RR):  F8RG Y & SORY &3 B i foref
TSfeRIell # asar vd e Mifear § g #eaqul Yold W & | dfdh Yol offse W 3fTaR
o 7 89 & RO AT BB GHI T NG edl © | 57 WA § ASAYUT NS
R ol 2 | T8t & Al gN T STe JHT W N AT W SR a9 9 oM @t
ART B ST WY 8, b sHBT 39 db WhR T8l fhar a1 g |

R BRI R & [ 98 q8RS I & SOy &F & A A drel g1
Td ST Yold ollgs UR a9l & YR UR 3R fasl g91¢ S BT hee Y |

* Treated as laid on the Table.


S Ramaswamy
insert all Matters
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(i) Need to withdraw the increase in rate of toll tax on National Highway
between Delhi and Agra passing through Faridabad in Haryana

it R R wermt (WlieEme): WY S & WRieEE, R ¥ Y 884 fdeetl-
IR & oY T[ORAT 2 | TAU=NalTs 5 §9 2dl 8lsd Bl Rya ol &R &1 dlgae R
SHY BU BT A 7 | R $9R1 7 16 IARIER, 2012 P 9 ged W HIGE <l ol
DI T A o foram on | I9 wAA Al <l Y€ 99 MY I | AfT 6 HENW H A AR
TR, 16 3MIcl, 2013 I 3NN I I <A Y€ Q1Y S F 3 SIal oxF W 2 | ARl
BT Hel & [P F T g AN AT o1 T8l 83T & 3R T U8l <l ¥ qQAT ST A
ST B W1 IRIN R | Sl i BT SRR 3 Sl TR AE A 9% W ff U %@ g
FIfp HHRS aT8-l DI B S del GAT Il &1 TS Rl § |

Y YRT IR I 717 2 fb 99 a6 e o9 859 981 g99d1 99 ddb eldf ¥ 8l

FOIIT MY 3R qQIY §Y CIel X DI R a9 fordn Sy |
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(iii) Need to make reporting of lost electronic communication equipment in
police stations mandatory in order to prevent their misuse by anti-social
elements

St o= A g (SRE®): H WBR B M @Y gY AGsd, oy, gde 3l
USRI B AR BT Hd gY JaMT argm 6 <21 W 7 gfifed soRi & = d 3
SYGRY Wl S A AR B S E | UF I B STIER WA 35 Hferd @t & g #
D! AT GOl TR © | 5 SUBRON DI SRS Abaral deai gl Teold adb § HH A

foy ST &1 a1eieeT e &1 &1 2 | Bs IR WY gY SUGRY AR, Sohdll, Addaral gedl §
R By 9 2 | ifreprer T gfoms § agedt o Rure gafern 8 foard wife gferd
&R 37 SUPRUN Bl ga @ U BIg yard 781 fhy o & 3R Afe fpel R 4 gfer 4o
A ofcll & A1 U A 1 A1 2 wierd & g g

T WBHR T A AR ¢ & 37 Solagid ecdd ITDHRVN DI W Bl ol o
ARl &R <A1 AIRY T WY Y SUBRUN Pl 3118, UA. .35, TR & IR W Sleq I Sleq
3P} AIfTH & U UgATY ATl U IUBRUN & G@UART Bl 4T Dls AHET 7 T |
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(iv) Need to develop Nagpur as the second capital of the country

SHRI VILAS MUTTEMWAR (NAGPUR): The problems of Delhi include a
wide spectrum of socio-economic, political and physical problems. The severity
of the problems are the declining environmental quality and inadequate urban
infrastructural facilities including electricity, water, roads, transport, housing etc.
The population of Delhi has shown tremendous growth during the past few years
and has posed enough problems for city planning and governance.

The National Capital Region Planning Act, 1985 envisaged the
necessity for developing new centres as counter magnets with a view to
decentralize the functioning of the Central Government and to reduce the
pressure on the National Capital of Delhi. Further Delhi is not only prone to
manmade disasters but also natural disasters. Delhi lies in the sensitive earthquake
zone and is vulnerable to destruction of property and loss of human lives. The
unfortunate dastardly attack on the Parliament is also a matter of great concern.
All such issues necessitate to seriously consider to find a safe and secure
alternative capital.

Considering the centrality and safety of the place, Prime Minister Pt.
Jawaharlal Nehru and the then Defence Minister, Shri Y.B. Chavan established all
the three Defence production factories at Nagpur and its adjoining districts of
Chandrapur and Bhandara after the Chinese invasion. In view of the existing
situation it becomes imperative to give thought for alternative capital with a view
to help balance development and urbanization thereby discouraging to avoid over
concentration of economic, political and social activities in one place. There is no
denying the fact that Nagpur is the only city in the country which qualities as the
second capital of the country. Nagpur is the second capital of Maharashtra and the
geographical capital of the country has potential due to its central location for
trade and distribution and being a strategic place among the international

aviation route. Therefore, the number of Government offices and PSUs can
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easily be shifted from Delhi to Nagpur. Delhi needs to be kept spruced up and
well looking to make it attractive for the existence of Embassies and Chanceries
of foreign countries. This will not only reduce the pressure on Delhi but also
homogeneously create a well developed place for making the second capital of
India viz. Nagpur. In the modern age, there should not be any problem in easy
communication today when the technological advancement has reduced the
distance amongst the cities.

Therefore, I would urge upon the Government to shift PSUs and
Government offices to Nagpur and agree to develop Nagpur as the Second
Capital of the country. This proposal was made by me more than a decade before
and being pursued thereafter but it seems Government have not so far taken any

Initiative in this direction.
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(v)Need to relax conditions for drought relief works in Maharashtra

SHRI SURESH KALMADI (PUNE): Maharashtra is facing one of the worst
droughts in the past 40 years. Out of 34 districts in Maharashtra, the worst
affected are Pune, Satara, Solapur, Ahmednagar, Beed and Nasik, which do not
have enough drinking water reserves to sustain human lives and cattle stock even
for a fortnight. Severe drought has compelled people of 3,905 villages in 12
districts of the State to migrate to neighbouring States of Gujarat, Karnataka and
Andhra Pradesh.

The Maharashtra Government has launched multiple programmes
including animal camps, drinking water supply through tankers and works under
the Maharashtra Employment Guarantee Scheme. The State Government has
mandated drip irrigation for sugarcane cultivation as sugar mills are the backbone
of the state economy and which provide livelihood to lakhs of people.

In this background, Maharashtra Government has urged the Union
Government to relax some of its conditions for drought relief so that help can be
provided to larger area. The state has also sought the Central Government’s help
to recover pending electricity dues in drought affected areas as well as increasing
the grant for every cattle head from Rs. 32 to Rs. 80.

I urge upon the Union Government to accede to these requests of the
Maharashtra Government and issue necessary instructions in this regard without

any further delay.



26.04.2013 39

(vi) Need to ensure fulfilment of allotted 27% reservation quota for OBCs in
Government jobs

SHRI CHARLES DIAS (NOMINATED): The Other Backward Classes which
form more than 50% of the population of the country are still experiencing
backwardness. In the matter of job reservation, even after 27% of quota has been
reserved for OBCs for the past 20 years, still the percentage of their representation
in Central services, universities, public sector banks and other institutions is less
than 7%. This shows their economic and educational backwardness. For historic
reasons, these communities lack proper living conditions also.

Unless all the sections of the country grow together, we cannot claim that
the country has achieved progress. The major share in the educational and
employment sectors is still occupied by the higher strata of the society which
form negligible percentage compared with the other communities. This sad
situation and disparity creates dissatisfaction and frustration among other
communities who have been denied their legitimate share. This is gross injustice
also. In view of this, I urge upon the Government to look into the matter
urgently and take suitable steps to ensure the full utilization of allotted quota of

27% job reservation to OBCs.
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(vii) Need to enhance the amount of pension payable under social security
scheme to senior citizens and also include all the BPL families under the
scheme in the country particularly in Sheohar parliamentary constituency,
Bihar

siet T ot ((RraeR): oot #2ams & o RAMT © S &9 # @d g IRhR gR1 IRl
1 ¥ A Sied amue S aTel 9g Afdal B & 1 & qEiie Yo I § 9 ad @
AT ATILIHAT § | AT ABR 80 df & g qL.ULTUA. TR DI 500 T DI A T
P @ &l SEfh 60 Al & Wl dLdLTA. THIRDT BT 500 w0 DI AR & SN ARy o |
AT & e vd faear dfzen &1 59 IS & oM & d8d s 1% 500 w0 aiRa &
fean S =nfey | i, AEME & 99 YU W WRGR GRI oF IHN UIH IR A U1 Siiad
TR H H PY W A8 T8l 7o Ul , O SR ISR DI 37 o181 1 dreidar 3
B T O B | WPR g1 A= qrnfiies dere Qroistl &l 31 BRIR F9 1 B
S IR &I S AW H  © | WX GG & REeR & qd duRen, damel gd Raer et
H U TR I & Forad R Y@ @ A Sied erdfld a) 8 AR i Yo
oIl | mIfRd 8 W dfud § | U uRaR @Y ggae ax U T8 g R fER # duR
AT SR RS9 UeF & ARG AR Bl Ugd B B W1 39 BRIBH A SISl o
6 | a8 TS B AT - IR R

3 WBHR ¥ IRg T 6 qrerires vee Arsrme # FaiRa IR 200 w0 @1
FEIPR 500 WHY DI SR A & AHIND U= 4 dfd TRg IRaRl B 95 Jal TR PR
SireT SR st TRET @1 Jfed o e wa |
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(viii) Need to enhance allocation for Repair, Renovation and Restoration
(RRR) scheme of water bodies to Rs. 30000 crore

SHRI HARIBHAU JAWALE (RAVER): The Government of India sanctioned a
pilot scheme for "National Project for Repair, Renovation & Restoration (RRR)
of Water Bodies directly linked to Agriculture" in January, 2005 with an
estimated cost of Rs.300 crore to be shared by Centre and States in the ratio of
3:1 proposed to be implemented during the 10" Five Year Plan period. The
objectives of the Scheme were to restore and augment storage capacities of water
bodies, and also to recover and extend their lost irrigation potential. The scheme
was approved for 26 district projects in 15 States, viz., Andhra Pradesh, Bihar,
Chhattisgarh, Jharkhand, Karnataka, Madhya Pradesh, Odisha, Rajasthan, Tamil
Nadu, West Bengal, Himachal Pradesh, J&K, Gujarat, Kerala and Maharashtra at
an estimated cost of Rs.299.92 crore and Central Share of Rs.197.30 crore had
been released to the States at that time. These projects cover 1098 water bodies
with total original culturable command area of 1.72 lakh hectares. After RRR
works, an additional irrigation potential of 0.78 lakh hectares is likely to be
generated. The physical work for restoration has been completed in 1054 water
bodies in 15 states so far. The spillover activities were continued during the
financial year i.e. 2009-10 in the State of Maharashtra. The irrigation potential
created subsequent to pilot scheme is 1.73 lakh ha. approximately. It was
observed that this scheme had proved best water punctuation than any other
scheme ever.

Different States including Maharashtra had submitted more proposals for
sanctioning under this scheme. Ministry of Water Resources had planned to
allocate Rs. 30,000 crore in 12" five year plan for RRR Scheme. But
unfortunately budget provision for RRR Scheme in 12" Five year plan has been
reduced to Rs. 6,235 Crore which will result in scarcity and inefficient

punctuation of ground water in future.
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I request the Government to please increase the financial provision of
RRR Scheme to Rs.30,000 crore in 12" five year plan and sanction the proposals
of RRR Scheme submitted by different State Governments.
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(ix)Need to dispense with the practice of collection of toll tax from vehicles.

Y el erter (fe):  aresl & S St < foram oiraT € a8 of a8 &1 7o ® | IS
qTET ORI BRI THT S ST U 1 ST BT <d & ad SO eIl < o Sfad 8l
g1 # gEd g 5 ol 9 I (A1) T o d9 fhAr 9, WRGR ared Aiferdt & e
T B |
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(x)Need to raise the unit cost under Indira Awaas Yojana (IAY) and allocate
sufficient funds for repair/ maintenance of the dwelling units under the IAY

SHRI A.K.S. VIJAYAN (NAGAPATTINAM):I would like to draw the kind
attention of the Hon’ble Minister of Rural Development about the need to
increase the fund allocation for construction of houses under Indira Awaas Yojana

(IAY) in the country.

The cabinet, in February, 2013 has approved enhancement of the unit
assistance under IAY from Rs. 45,000/- to Rs. 70,000/- in plain areas and from Rs.
48,000/- to Rs. 75,000/ in hilly/difficult/IAP areas w.e.f. 1% April 2013. The
funding of IAY is shared between the Government of India and the States
Governments in the ratio of 75:25. However, in the case of North-Eastern States
and Sikkim, it 1s in the ratio of 90:10. In the case of Union Territories, the entire
funds under this Scheme are provided by the Government of India. Even though I
appreciate the Government of India’s decision to increase the unit assistance to Rs.
70,000/- and Rs. 75,000/-. It is very difficult to construct a quality house with this
meagre amount. This increase is not in line with the increasing inflation in the
country. There is an urgent need to increase the unit assistance under this IAY
Scheme to Rs. 1,50,000/- for plain areas and Rs. 1,75,000/- for hilly/difficult/IAP
areas as the construction cost of the unit has increased drastically during the last

five years due to high inflation rate in the country.

At present, no financial assistance is being provided for
repair/maintenance of the existing houses constructed under the IAY. After some
period of the construction, these houses need regular repair/maintenance and the
allottees are facing great difficulties in repairing these houses due to their poor
financial health. The Government of India should allocate sufficient funds for

repair/maintenance of the house/unit already constructed under this Scheme.
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Keeping in view the above, I urge upon the Union Government to consider the
above two most important proposals at the earliest for the welfare of the poor

people in the country.
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(xi)Need to conduct an enquiry into the deaths of tribal in Attapadi, Kerala
and to provide better health facilities
SHRI P.K. BIJU (ALATHUR): The recent spate of deaths of children and
women in Attappadi tribal area of Kerala is evoking trepidation. Four tribal
children and a woman have died of malnutrition in the Attappady hills during the
past month, and two children are undergoing treatment in hospitals. Malnutrition
and low blood count are found to be the reasons for the deaths. A large number
of tribal children are born underweight and are affected by malnutrition. Poor
health facilities and the ineffective functioning of the Health and Social Welfare
departments and the Government hospitals are the main reasons for the deaths.
The maternal mortality rate in this tribal area is seven per 1,000 compared with the
State figure of 1.3 and the infant mortality rate is 66 per 1,000 as against the State
figure of 14.1. Programmes impacting on under-nutrition such as ICDS, National
Midday Meal Scheme, the National Rural Health Mission, and the Public
Distribution System (PDS) have been affected due to cutting of funds and poor
coverage. The present Government of Kerala has also started leasing out the PHCs
in the tribal areas, citing non-profitability, to the private parties which is also

causing deaths of the elderly and children in tribal areas.

I urge the Government to take urgent steps to conduct an enquiry into the
deaths of children in Attappadi. Also, steps should be taken to provide better
health facilities and nutritious food in the tribal area and for this purpose more

budgetary provisions should be made.
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(xii) Need to restore land acquired by TATA Steel for setting up mega steel
project in Gopalpur in Ganjam district of Odisha to the displaced people
SHRI BIBHU PRASAD TARAI (JAGATSINGHPUR): I would like to raise the
issue that in 1997 Tata Steel acquired about 3800 acres of land in Gopalpur of
Ganjam district in Odisha to set up a mega steel project. Due to this proposed
steel project by TATA around one thousand and five hundred families of three
villages of that region were displaced. However, even after a lapse of almost
fifteen years, the acquired land has remained unutilized. As per the memorandum
of understanding, the displaced people of that region were assured at that time
appointment in the proposed steel plant in skilled as well as unskilled category of
jobs. As the mega steel project of TATA has not yet been established, the people
affected by displacement are now demanding that the land acquired for the
purpose be returned to them. Now, it is also learnt that the TATA Steel has
decided to set up a multi-purpose Special Economic Zone (SEZ) at the place
instead of the proposed steel project. The Centre has also given clearance for
setting up of multi-purpose Special Economic Zone (SEZ), though no progress in

this regard has taken place.
In view of the above, I would like to draw attention of concerned Ministry
to the fact that since the acquired land could not be appropriately utilized over a

period of almost fifteen years, then it be returned to the original landholders.

... (Interruptions)
MADAM CHAIRMAN : The House stands adjourned to meet on Monday, 29"
April, 2013 at 11 a.m.
12.10 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, April 29, 2013 / Vaisakha 9, 1935 (Saka).
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